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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENQOH

AT HYDERABAD

0.4. 120/95. Dt. af Decli

sion : 7=-2&

THE HON'BLE SHRI F. RANGARAJAN

T. Nagaiah @ Naggraju e A
Us

3L nIly, "RaliL™wn1rayam,

Secunderabad.

2. The Chief Personnel Officer,
SC Rly, Rsil Nilayam,
Secunderabad.

3. The Dy. Chizf Maechanical Engineer,
Carriagse Repair Workshaop,

SC Rly, Settipalli, Tirupathi,
Chittor District. s H

Counsel for the Applicant : Mr, P, Krishn

Counsel for the Respondents® : Mr. N.V.Raman

CORAM:

THE HON'BLE SHRI JUSTICE Y. NEELADRI RAO : VI

: MEMBER (ADMN

pplicant.

espondents

a Reddy

a, Addl.CG{

CE CHAIRMAS
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e 3 '7 ':4-1995.

0.A.N0,120/95. | Dat

JUDGMENTT

1 as per Hon'ble Sri R.Rangaraj&n, Member (Administrative) X

Heard,

2. The applicant herein is the son of
w/o Sri T.Chenchaiah, ‘who was land displaced

sequent to her land having been acquired for

of Carriage Repair workshop at Tirupathi. The mother of

the applicant had owned 0,75 cents of land at

Tirupathi and the same was taken over for the

Carrizge Repair workshop, Tirupathi, In pursuance of

Railway Board's circular dt. 31{12-1982/1-1-1

applied for job inRailways on 25.10.1994. It

stated that a8 on- the date when applications

in July, 1985 he could not apply as he was mi

as he became major, he applied to R=3 by an application

dt, 25.10.1984 pequgsting him fqr emp loyment

of land displaced persons, It iis stated that

his application dt. 25.10.1§94 by registered

Smt.T.Nagamma
person cons-

construction

Settipallj,

purpose of

983 he had
is further
were called

nor, As sgon

in the category
he had sent

post but so far

no repiy has heenlreceiéed by him in this connection. [Hence

he has filed this OA praying for a direction

to the respondents

to appoint the applicant in‘Carﬁiage Repair TqushOp. Tirupathi

in any posts either in Group 'C*' or Group ‘D’
eligible based on the qualificaﬂions against

placed persons quota.

3, The learned counsel for the applica
Reddy, brought to our notice that in OA 703/9
land displaced persons under similar circumst
employment relaxing cut-off date fixed earlie

for submission of applications. He also plea

for which |he is
the land dis-

nt Sri P,Krishna
1 dt, 8.2.1994
ances were jgiven
r as 31,3.1981

ded that age

-003/-
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relaxation was also given in terms of earlier judgment,

As the applicant became major only recently, he had

applied for the job againstlthe quota ear-marked for

land displsced persons on 25,10,1984 and further submit

that he studied upto SsSC.

4. The applicant herein submitted his applicatid

on 25,10,1984 (page-8 of the material papers) for

has to be given to the respondents to look into the mat
before finally deciding the course of actiorll to be take

in regard to the employment of the applicané under the
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respondents from the date of representation |before the

aggrieved persons appoach the Tribunal by filing an app

li-

cation., The applicant herein has approached this Tribunal

without giving adequate time to the respondents to examine

his representation and reply him suitably,

5. In view of the above, the following direction

gifens
R-3 has to dispose of the representation of tr

applicant dt. 25.10,1994 expediitiously prefefably with{

period‘oﬁj 3 months from the date of receipt of a copy

this Judgment and in any case before 31.5.1995. while

is

e
na
of

dis-

vations and directions given by this Tribunal in OA 703

bser-

/91 dt,

8.2.1994, It is needless to say that in case the applicant

is going to be aggrieved by the outcome of the reply tc
given by R?3 in pursuance of this direction, he is at 1
to approach this Tribunal by fi}ing an application unde

of the"A.T.Act.
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6. In this connection, it 1is once againes to be

observed that a fresh cut-off date for receipt of app-

lications from land loosers may'bqﬁ}notified by the
respondents if ao advised as observed in OA (703/91

so as to avoid entertaining belated requests for appoin

t -

ment against the quota of land diéplaced persons,

7. The OA is ordered accordingly at the admission

stage itself. No costsq

gv— AN g N
(R.Rangarajan) : {V.Ngeladri Rao
Member(Admn, ) " Vice~-Chajrman
. =
Dated f7 Fevbruary, 1995,
{ :
Grh,
- . _— —— - - — JR VA!’) _Z}U
Deputy Regisf?
To

| :
1. The CGeneral Maznager, S.C.Rly,
Rajilnilayam, Secunderabad.

2. The Chief persohnel Ofﬁicer, 5.CeRly
Railnilayam, Secunderabad,

3. The Députy Chief Mechanical Engineer,
Carriage Repair Workshop, S«C.Rly,
Settipalli, Tirupathi, Chittoor Dist.

4, One copy to Mr.P.Krishna Reddy, Advocate, CATsHyds
5. One copy to Mr.N.V.Ramana, SC for Rlys, CAT.Hyd.
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6. One copy to Library, CATsliyd.
7. One spare coOpYs
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Dissmissed for defaul
Orclered/Re jected

- No order as to Costs.
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Admitted and Interim directions
{ssqed¢ :

CAllowed.,

- Di.sposed of with directions,

Di smissed. ;\-:\(_/:d.\ um OA C_O{L\ .

_ Di.smissed as withdrawn






